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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

5RF-21l, Unit-IX, Bhubaneswar-751 022, Tel: 0674-3510075, Email: seiaaodisha@gmail,com
(A statutory body constituted by Ministry of Environment, Forest & Climate Change under

Environment (Protection) Act, 1986)

File No. SIAlORfMIN/295533/2022

To
Sri Haraprasad Senapati
At-Plot No. 157,
Bapuji Nagar, Bhubaneswar,
Dist-Khordha

Sub: Proposal for Transfer of Environmental Clearance of Manduka Morrum
Quarry over an lease area 12.00 acres or 4.856 ha at village-Manduka, Tahasil-
Darpan, Dist-Jajpur from the name Tahasildar, Darpan to
Sri Haraprasad Senapati-reg.

Ref: (i) EC letter no.lEC identification no. 1300/SElAA dated 13.05.2021
(ii) Tahasildar, Darpan letter no. 6214/Sairat dated 16.12.2022
(iii) Online Application no. STAlORIMIN/295533/2022 dtd.23.12.2022

Sir,
This has reference to your online application no. SIAlORIMIN/295533/2022 dated

23.12.2022, wherein you have requested for transfer of Environmental Clearance (EC)
granted by SETAA, Odisha vide letter no.lEC identification No. 1300/SEIAA dated
13.05.2021 issued earlier in favour of Tahasildar, Darpan, Dist- Jajpur.
2. The application was examined in the State Environment Impact Assessment Authority
(SElAA), Odisha in its 104th meeting held on 30.12.2022 in accordance with the Para-l l of
the ETANotification, 2006 as amended from time to time and the following points are noted;

(i) As submitted by the Tahasildar, it is noted that EC was obtained Manduka Morrum
Quarry for a period of 5 years in favour of Tahasildar, Darpan vide the above-
mentioned EC letter under reference. Now, the said sairat source has been leased out
by Tahasildar to the successful bidder (lessee) for a lease period of 5 years. Hence, the
Tahaildar has requested for transfer of EC in favour of Sri Haraprasad Senapati, who
is the successful bidder in this case for operationalization of the sairat source under
the provision ofOMMC Rules, 2016.

(ii) Documents submitted for EC Transfer;
a. Form No.7 for transfer of Environmental Clearance,
b. Letter no. 6214/Sairat dated 16.12.2022 of Tahasildar, Darpan to Sri Haraprasad

Senapati as the successful bidder for Manduka Morrum Quarry.
c. Cyber Treasury e-challan no. 3381F192BE dated 23.12.2022 for Rs. 1000/-

towards scrutiny fee,
d. Undertaking for accepting the terms and conditions in the original EC.
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

5RF-2II, Unit-IX, Bhubaneswar-751 022, Tel: 0674-3510075, Email: seiaaodisha@gmail,com
(A statutory body constituted by Ministry of Environment, Forest & Climate Change under

Environment (Protection) Act, 1986)

3. Transfer of Environmental Clearance (EC) of Manduka Morrum Quarry issued vide
SElAA, Odisha EC letter/EC identification no.IEC identification no. 1300/SElAA dated
13.05.2021 is allowed in favour of Sri Haraprasad Senapati the successful bidder for the said
quarry for an annual extraction quantity of 33721 cum/annum. The other stipulated terms
and conditions of the original EC initially granted remains same subject to satisfactory
compliance to all the stipulated terms and conditions of EC along with additional stipulated
conditions mentioned below;

(i) Undertaking: The PP shall submit an undertaking in the Form of an Affidavit in a
non-judicial stamp stating that they will comply with the conditions stipulated in the
original Environmental Clearance issued for the project vide SEIAA, Odisha EC
letter/EC identification no. 1300/SEIAA dated 13.05.2021.

(ii) Boundary Demarcation: - The boundary of the lease area shall be demarcated on
ground at the project cost, by erecting 1.20 meter (4 feet approx.) high reinforced
concrete pillars above ground, each inscribed with its serial number, distance from
pillar to pillar and GPS co-ordinates by any empaneled agency of ORSAC.

(iii) Digital Map: -A digital map (in KML format as well as PDF version) showing GPS
coordinates of all boundary pillars duly countersigned by the Tahasildar shall be
submitted to SEIAA, Odisha through email atseiaaodisha@gmail.com.

(iv) Intimation ofEC transfer: - The copies of the EC transfer order shall be sent to the
Sarpanch(s) of the concerned Gram Panchayat(s), Urban Local Bodies and relevant
other Offices of the Government with a request to display the same for 30 days from
the date of receipt.

(v) Tree Plantation: - Compensatory Tree Planting (CTP) shall be carried out with
minimum @100 trees per Ha. of lease area as per the approved cost norm for avenue
plantations of the State Forest Department. The Project Proponent (lease holder)
shall deposit Rs.2,25,0001- with the respective District Environment Society for
raising 500 plants of native species within 2 years in a suitable location adjoining to
quarry.

(vi) State EMF Fund: - An amount equal to five percent (5%) of the royalty payable
shall be collected from the lessee by the Tahasildar and deposited to the State
Environment Management Fund, which will be utilized as per provisions of Rule
49(3) of the OMMC Rule, 2016 preferably, in and around the areas where mining
activities are undertaken.

4. The Tahasildar, Darpan shall ensure that the above six additional conditions be

complied with by the lessee before start of any mining operations and submitted compliance

report to SElAA, Odisha through email at seiaaodisha@gmail.com within 06 (six) months

from date of issue of transfer of EC falling which the EC stands automatically revoked. In
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

5RF-2/J, Unit-IX, Bhubaneswar-75I 022, Tel: 0674-3510075, Email: seiaaodisha@gmail,com
(A statutory body constituted by Ministry of Environment, Forest & Climate Change under

Environment (Protection) Act, 1986)

case, there is a change in the scope of the project, fresh Environment Clearance shall be

obtained.

Encl: Copy of the Original EC
Copy to

1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate Change
Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-l l 0003
for information.

2. Principal Secretary, Forests & Environment Dept., Government of Odisha for
information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, AlII8,
Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-3I, Chandrasekharpur, Bhubaneswar for information.

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-I 10032 for information.

6. Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New Delhi-
110011 for information.

7. Copy to the Collector/Sub Collector, Jajpur and Tahasildar Darpan for information and
necessary action.

8. Chairman/Member / Member Secretary, SEIAA for information.
9. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, Al118,

Nagar, Unit-VIII, Bhubaneswar for information.
10. Guard file for record.

3

14 102



15 103

user
Text Box
ANNEXURE-III



16 104



17 105


	1111111111111111111.pdf
	Counter Affidavit OA No. 216-2025-EZ_0001.pdf
	Old EC.pdf
	Transfer of EC.pdf
	Show Cause Notice to Manduka Morrum Quarry_0001.pdf

